Kz

§%.2.90 © | | ORIGINAL APPLICATION No.181/90
* ' _
J | | .| K. SANTHOSHKUMAR AND OTHERS VS. DIRECT(QR™ GENERAL OF POSTS

AND OTHERS

Shri Alexander Thomas
Shri Ibrahim Khan.

. | o SPM & AVH
. Heard. ADMIT, °

Respondents to file counter affidavit within
five week's with a copy to the learned counsel for the

g e | applicant who may file rejoinder if any within two
L e . . : . .
A '%; A weeks thereafter with a copy to the learned counsel d
A : .
N for the respondents., .
Mo ok b 5T e |
@%ﬂ)-gﬁﬁvﬁﬁi‘” B 'List before DR for completion of pléadinags
Rk I 87 on 21.5,90. ' o
. . . o M.P. for filing single application is allowed,

o , . X S_”)
\ L 12.3.90 ..
TUZ
The‘aﬁplicant and R.1-4 arg represented through

counsel. None appearsfor “.5, Time till 15.6.80
granted to file reply, if any.

©N ’ - : . | . 2175.80.
‘o’n'w& 2i—4% o - ‘ ' o ‘ :
S RS CPE - 1wz

¥ Ve - - L
' ' The applicants jand gékﬁ4 r.e represented S
through counsel’?f([f?fc’j’ﬁe apne s%‘a{/ ./éej gspondentlNo.5
_Fas- not filéd~thé peply:csotfar in spite of the time :
‘granted for the purpose. The counsel for the applicant .
submits that the case may be posted for hearing :
"before ths court and the rejoinder if any, will be
‘filed in the meantime. Hencs, the caselpostedfor
hearing before the court on 24.7.90 and to file
rejoinder if 'any, in the meantime,as prayed for.

o

24.7,90 - SPM & AVH  15.6.90.
‘ Alexander Thomas-for applicant. ‘ :
Shri Shafeeg-for rewpondents, (Hon'ble vC)
Th . ,'Hggrd the iearned'counsel for the applicants
- A , e learned counsel for the applicants indicated that.
(}d@ha-GwnanAcalzé/ since the applicants have been regularly appointed
ov 2L-7-Teo- xhey'Q2_ngt :;sh to press this application any further.
L : ccorcingly e application is closed as not ' .
[’ e bseol ov , . N ' S MOt pressed
7% e - AV.iHariggsan) | 2

(5,P.Muk .,
Judicial Member » oFofluker ji
< - amoe . Vice Chairman

\; o ’ . s , | %{-"{-qovr- | c




